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20. Order ~L~,_24,04.,2QD3 

Heard Mr.V*7.Sencupta.,, learncd counsel 

appearing -Eor the Applicant and Mrs. R..Sikdar, 

learned couLnsel appearing for the Railways/ 

Res--ondents and perused the records placed before 

us, 

2. The Appli cant ( 1-17 . i Singh o f 

Chakradbarpur Railways Division) having faced 

punisl-ment under Annezire-7 dt.22.3.1993,r 

preferred an appeal ubder Annem=eo-8 dt.9.5.1993. 

The said appeal having been dismissed, under 

~A]Annexure-9 dt.15.07vl993, the k-)plicant preferre-d 

further representations to the Departiiental 

Authorities and allso filed the present Original 

Application under 6ection-19 of the Adninistrative 

1'ribunals' Act,1985. A counter has been -Filed in 



NOTES OF THE REGISTRY —[ 	ORDERS OF THE TRIBUNAL 
a 

in this case by the Rai lways/;~,esTDondetnts. 

3. It anpears from the Anne.,Mre~-9 
dt.15.07.1993, the Appellate Order, that the 

Aa ppeal of the Applicant has been rejected without 

any reason. The entire Appellate Order, as 

reflected under 0~-no:-*k-ire-cll 	 is 

extracted below ;- 

4 V 

After care.-Eul consiaeration of all the 
facts in your Appeal dated 09.05.19930 
alongwith the relevant papers of the 
D & A case file, I, the undersigned,, as 
as Appellate AuthDrity do not find any 
reas;-n to consLier your Appeal. Therefore# 
decided to u-ohold the a1bove mentioned 
punisinent awarded by the Disciplinary 
Ault-- hority i.e.,LliS.Ii 

4.3ince the Appellate Order i6 breaft of 

any reason, the s,-siie is hereby quashed and the 

Appeal is rEnitted to the Senior Divisional 

Aechanical Ehgineer, 'a'. E. Rail~v~ ays, Char kx adaharpur 

to rnconsider the Appeal and pass a reasoned / 

speaking order within a period of 120 days from the 

date of receipt of a copy of this order. The 

.i~ppellate Authority is to intimate the 	o f 
the Appeal,, v,.,ithin the time fixed to the 

A-pplicant. 

5. Vlitb the aforesaid observations and 

directions, this Original Application is :2isposed-

of.S'end conies of this order to the Applicant and 

the Res-pondents in the address given in the Origind 

Ap-plication and free copies, of this ordler be also 

given to the counsels ai--~Pearing for both the 

-o ar ti es. 
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